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ut neverthele ; I tarted my peech Ja t time with these word that iµ a sense thi i an anticipatory Bi ll If you are going to wake up, after ten years, when the roblem ecome acute, what i the u e·t Let us anticipate and have ome kind of leg" tion of t hi kind o as to project 
the rig.ht of privacy. 

hri J ain talked of ri hi and maharihi . I am not famil i  r with them and hal l  not, therefore, ay anything. I hall 
only te.ll him nly thi m uch. He talked of na ked pictur being t ken now-a day and at the ame t ime he objected to 1 he right pri acy. T wou ld l ike to tel l  h im to look t the  i ue  of unday magazine dated 1 4th burary, 1 982 .  Almo t a n ked picture of the. wife of an Ag,erican pol itician ha been pub l i  bed. What i her f ult? he happ n to be the wife of a.n -l?re ident of U . hou ld she not have .any right to priv cy? Any journali ·t or anybody e l  e can g , take a naked photo-£raph of her and publi'sh it . Thi maga
zine i from aJcutta and ha publish d · 
th. photograph . I am not ju tifying it at 

I I . Ha p J i ti ian· fami ly  no right to privacy? 
H Rl KR I  H CHA ORA H L-D ( Durg pur ) :  He is showing il to he M mber . He cannot do tb i  . . . .  

( l11tcrmptio11s) 

MR.  H IRMA : 1111day wil l  be very 
9pu lar. 

(Interruptions) 
SHRI V. N. GADGIL: There· :fore, most of the points of criticism 

Bi J I .  That wa not the bject. The object , a I have tated, at the out et was that a per on in democra y should have a rig11.t to privacy. That privacy i being i nvaded three fore-.. which I ha e already mentioned, and u J t imat Jy they wi l l  des-1roy the d ignity of tb ind ividual. The Law ommi ion in their 42nd Rep rt ba mentio.ned imilar things about the pro lem aro e ;  and they hav made a re-omniend, tion that Chapter 1 9  should be 
r placed by another chapter which wm place cert in  Testrictton on th is and the 

at Agartala Bill 
right of privacy should be protected. I again ubinit that this right of privacy in a demo racy is very es ential and it should be protected. 

However, in view of the observations made by my friend, the Deputy Minister of Law I eek permis ion of the Hou e to withdr w my Bi l l . I beg to move for l eave to withdraw the Bi l l  to provide for right to privacy to every citizen of Lndia.,., 
MR.  HAIRMAN: The question is: 

.. hat leave be granted to withdraw 
the Bi l l  to provide for right to privacy to every cit izen of Jndia." 

The motion was adopted. 

H R I  V. . GADG I L :  I withdraw the 
B i l l .  

· -ir-

16. 1 4  hr . 
E TABLI H M ENT OF A H IGH COURT AT AGARTALA B ill 

H R J  A JOY B I  WA (Tripura West ) : M r. hairman, Sir, I beg to move•:• : 
"That the Bill to provide for the establi hment of a H igh Court at Agar-1 la Tripura be taken into con iderat ion." 

ir the purpo e. of bringing forward thi Bi l l  by me i to c Labli h a Higb Court t AgartaJa .  What is the present po it ion? Th·�re is a H igh Court in As am at  G uhati and i t  is conducti.ng cases ot ix ate . There is a Bench of the High Court at gartala, but that doe not erve the purpo e. The pe.ople of Tripura are very much i ntere ted to have a separate 
High ourt at Agaratala . 

This Bench actual Jy  sits in two or three m nth ' interval . There i no regular i tt ing of this Bench. As a re u l t  a huge numb r of case have got accumulated. Now, the total number of pending cases have e ceeded 2,000. During this Session. 
•)Moved with the rec m mendation of the Pre ident. 
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[Shri Ajay Biswa ] 
I put a que tion about the .t1um er ot 
pending ca es. My que tion wa : 

" How many court ca e are pen
d i ng in Agaratala Ben h of Gauhati 
H igh Court? 

The reply of the Hon. M ini t .. r wa : 

"As p r inf  rmation received from 
the Government of Tripura the pen

dency of c e in Agaratala Bench of 
Gauhati H igh Court wa 1 .765 a oo 
1 -6� 1 98 1 .  

ir now i t  i 1 982 Novem er. That 
mean alJ eady m re ca s have been d
ded. So, I can say about 2 000 case ar 
pending there. 

' 

Sir, Tripura i a mall tate v ith a po
pulation of only 20 lakh . And two thou
sand case are pending in a t te l ike Tri
pura where only 20 ]akhs people are 
l iving. So, you can ea i ly imagine the 
gravity of  the problem. 

Sir, it clearly prove the Bench of the 
Gauhati H igh ourt i inadequate for 
speedy finalisation of the case there. Ra
ther th is Bench put the people to more 
suffering a.na los of money an ener
gy. If the ca e i delayed. then i t  i de
finite that the person, who i involved in 
that case, will suffer. o, I would lik to 
know what is the intention of the Govern. 
ment in thi regard? Whether the Govern
me.nt ha decided that they will ke.ep the 
Eastern region as backward as i t is at 
pre ent or whether the Central Govern
ment wil l  do any ju tice to the people of 
the a te.rn region? In the cir umstances 
the people of Tripura want to get rid of 
thJs Bench and they want a separate High 
Court for Tripura. The po jt ion is that 
there i no itt ing of this bench betwee� · 
two or three month . Then the people of 
Tripura have to go to Gaubati . Gauhati 
is a far away p lace from Tripura and i t  
involve tediou and expen ive journey. 
Moreover, Gauhati is capital of another 
State, Assam. There the l anguage is dif � 
fe.rent. It is an lunknown place for the 
people of Tripura. When a person goe 
to Gauhati in conection with any court 

ca he i put to diffi.cultie . The peopl 
are more jn  trouble particularly in  th  · 
pre ·ent tate whe.o, a you know a epa
rati t movement ha t rt d there. ctu
ally people are afraid ven now t go to, 
Gauh ti in con ction wjth th ir court 
ca o all the problem have. got 
accumulated. 

What i the ugg tion f the Mini  ter?' 
The M in i  ter aid that the Government 
had addre d the tale autborit ie con .. 
cer.ned to con ider the augmentation of 
the trength of th Gauhati High Court., 

to cope with t he arrears f the Court 
a a whole, and al o facil itate the eff ec
tivc functioning of its circuit encb.e , in
cl uding the Bench at Agartala. 

It wi l l  not olve th pr blem. It il . 
add more probl ms to tho e which the 
people of Tripura ar now facing. When 
there ue 2, 0 ca e p nding if th 

tate Government or enlral Govern-
ment engage more Judges a.nd trie to 
spe d up  the ca es, aft .. r 2 or 3 yea 
thi t al accumulation wi lf efinitely 
cro 3,000 or 3,500. Jt wiU furth r in .. 
crea e day by d�y. Y u wm n t be abl 
to reduce thi number. 

My next point i : how wil l  the people 
go to ssam? It  i far away. People have 
to travel to Dharmanagar fir t, y u 
By rail, the di tance from Agaratala to 
Dhormanagar is 200 Km . From abrom 
it j mor than. 3 Kms. 

I do not know whether it wil l  po ... , 
sible for the M 'ni  ter to have a bu jour
n y from Aagartal a  to Dharmanagar. If 
be does i t, he will know how tediou it i , 
becau e in Trjp\lra, 62 per cent of the 
area is covered by h ills. You have to 
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ravel through zig-zag roads i.n a zig
zag way. From Dharmanagar to G.auhati 
you h ve to go by train-a di tance of 
4 2 Km . Tot1gh the di ·tace is only this 
·much, it take 20 to 22 hours. 

If the Mini  ter ondertake.s a journey 
from Agaratala to Dbarmanagar b'y bu , 
l am ure th t ( Int rruption ) after that 
j urney, h will chang hi views. 

11 IS R I THE 
LAW, JUSTICE AND 

PAI · G HULAM 
' NABI AZAD: I have already visited· 
the places you are mentioning twice. 

HRI AJ Y BI W�: Gauhati i un
mil iar to the common man of Tripura . 
, wh n h g there to pur ue a ca e 

at the auhati H igh Court be will take 
th advocat• from the gartala Bar. The 

dv cat will n t go by bus or train : he 
will  fly. What will be the co t? an you 

lculat what 1he burden you have in
fli ted upon the p ople will be? And the 

dv ate will n t go alone� 
H will tak om one who i ju t a 

ther man 
anh ti and the atmo-

there. ou kn w th pr · ent 
omplic d. He wi J l  stay 

ripura j a poor tate 
p r ent of the peo le are J iv

in below the poverty J ine. Will they 
afford to go to Gauhati for proper ju -
· ce? It i J10t po ible . 

n titution what is 
qu  t ing from the 
late Policy. 39A 

' he State hall ur that the 
o ration f the. leg 1 y tem promote 
j u  t ice on a ba i of equal opp rtuni
t y, and shal l, in  particular provide 
fr e legal a id by uitable legi lati n or 
ch me or i n  ny otb r w y, to n ure 

that opportunitie for securing ju t ice 
ar not denied to any citizen by rea on 
of economic or other di abilitie '. 

I it being followed? 

16.27 hrs. 

rsmu V. N. GADGlL iri tire Chair.] 

I n  the case of Tripur our demenad is 
not to provide free legal a id but our 
approach is that the Central Government 
will not add more financial b'urden on the 
h.oulders of citizens of Tripura. In Tri

pura exactly that is happening. I can 
ay clearly that the opportunitie for se

curing ju tice are denied and the Central 
Gove.rnment is re pon ible for that. Jus
t ice delayed means ju tice den ied. 

You can ee the co t for e tabl i h
rnent of a eparate High Court in Tri
pura. I can say that i f you establ ish as 
eparate H igh Court , that wi l l  not  cest 
more than what you are incurring now. 
My opi.nion is that a1 ready there is a 
bench and the Government is to bear 
T.A .  and D .  A .  for the judges. The 
judge are getting them for the period 
when they are laying at Agartala. Th y 
are al o gett ing T.A.  for their peon . If 
you dd al l cost you wi l l ee that you 
are spending a huge mon y for th pre-

nt bench . I am not against giving 
T.A. and D.A. to the judge . They are 
entitled for that and they wil l  get that . 
M y  Poi.nt i that a eparate H igh Court 
rather minimi e the pr ent exp nditure. 

Ther i a big l ibrary wh ich i now 
being used by the J udge of the Gau ati 
H igh ourt . The pre ent taff of the 
Agartala ourt are avai lable because their 
service have been placed at the d i  po al 

f the Bench of the auhat i  H igh Court, 
o, the uper tructure i there .and the 

Government wil not face any difficulty 
i f  they decide to e tabl i  h a eparate H igh 
Court for Tripura .  I am sure, an  I can 
chal lenge that the expenditure \: i l l  not 
be more than what the Government i now 
pending to maintain the Bench . More

over, it i /he duty of the Government as 
per the directives of the Con titution to 
provide ju tice for the poor p opl . There- · 
fore, the Government hould not be have 
l ike a bu ine sman. 

fy main point i , I would l ike to know 
the attitude of the Government. Becau e> 
it al l  depends on the att itude of the Gov
ernment. You may say many things 
against the · establ ishment of the H igh 
Court. B ut if your attitude i s  that . you 
will allow the devllopment of the Basten» 
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[Shri Ajoy Bi was] 
region, then ,there i no problem in esta
bl ish ing a High Court because spend ing 
cf money i not involved. Because, 
naturally you wil l take a deci ion that 

'some Judges are required. But my point 
i that actually the Government is  not 
interested in the development of the 
Eastern region. In the case of Tripura, 
Mizoram and in ngaland, you are nlways 
try ing to see that all the State wil l depend 
on the Centre or on the neighbouring 
State . I have aid t1bout the High Court. 
About the univer ity and other case al o 
you are doi ng lhe ame thing. Tripura i 
a full-:fledg d State now; agaland is a 
full-fledged State. In the Ea tern region 
two or three other areas have also attained 
ful l  tatehood. Then, what is your duty 
when a State l ie Tripura or Nagaland 
attains statehood? It i you r  duty to 
provide all the amenit ies and faci l ities 
o that t he people feel tbat they have 

rea l ly attained statehood. But actually 
you are not doing that. Your main 
motive j to delay, or your main motive 
i to divert their attention and to exploi t  
the region. That is t he reason why you 
see that the people in Nagatand, in 
M izoram. in Arunachal Pradesh and ManL 
pur, everywhere the people are fru trated 
and are fed up with the Central Govern
me_nt . At omc place some people have 
even been saying that the I nd ian Gove:n
ment is not their Government. They say 
that the Government of I nd ia does not 
feel t hat they are within  India . How has 
this feel ing come? Why should they th ink 
that t hey are not Ind ians and that tbev 
are outside India? That i because of 
your att i tude and because of your not 
providing any faci l it ies for the develop-
ment of Eastern region. That 
why, I have brought this Bi l l .  It is a 
minor thing. It will not involve so m uch 
money. If you establish a H igh Court, 
then the p ople of Tripura will be ve1 y 
m uch pleased. They will feel that the 
Central Government is doing something 
for them. If you accept some of the 
demands of the people of Nagaland and 
Arunachal, t hey will fe�l that the Central 
Govrnment is doing something for them 
and that they are part and parcel of 
In.di�. My main motive in bdning 

, .forward thi 
I 

Bill is to highlight the situa-

t lon that is prevailing in that region. 
lr ady the Chief Mini ter of the State 

lu1 di cus d the mauer with the Central 
Government. The State Legi lature 
adopted unanimou � solutions and sent 
to the Central Government o that a 
eparate High Court could be e tablished 

there. Not only that, the Agaratala Bnr 
A ociation had al o ad pted a resolution 
in favour of a aparate .H igh Court, They 
approached you. But you have p id no 
heed . You did not care even to reply 
to them. Then they tarted git t ivn. 
Recently they boycotted the cour . So, 
thi i s  the ituntion thcr . Thi i not my 
Bill . It enjoys the u t of the entire 
people of Tripura. 

I hall request the Minister to see reason 
and accept thi Bil l so that the Jong 
pending demand of the people of Tripura 
can be fulfilled. 

MR. CH IR A : Motion moved. 

'That the Bi l l  to provide for the 
e tabl i hment of a H igh Court t 
Agartala Tripura b taken into con
iderat ion." 

Mr. Vijay Kumar Yadav. 

�) �.iill' fr(K" �·1qe1 (;;�r) ; 
�nnefa- zjf!' 1 � fir(1 � � mer 
� � �B'cfi r � �r lftFfftr t ·�;fl-{ q:�r r 
ctn'{ lf'cfi«cr � � � r fotfif �;u 
tt&r cfiT � ij' cfi{f �{ fc«ter cm-
1� ti° I � tf� � fcti" � 
cfi � mfGRr .ftftf � f;;i � cfft' iiAcir 
cfit �n;: �f<IT ;:zrrtr f�Rf � 
�I . � fif(i° � ffl� � q' lITTf«il' 
�) I � �� f� fcfi f� if ¢  ef>1i' 
cf>T � �) i:f � � fer � 
cfiT � ;;rfcr � � � �� · r 
� � � � � � 
tsTffl ctn: � �t � �11: � ·� � � 
rlfT1.f lf' trm rtt � � errt: � � � 
� �t � 't@" t � m cmt __ � 
*" ct'lIT � t � cfif � .� 
� �r +ITITT it, � � cfi1i mi: p 
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-mt � � '+fl' � ffi'11' � 
� fttrnl' it � 1:fi� q'"( � �rt:t 
�, � � 'P1'  f� it, � � 
� fcti � m- � q''if\ij fcq Wt' m � 
f� it � � a-'h: � � i?':q 
e)' �m=rr t, tiTm � cliW im � fcli 
� Q;cfl � w;rt' � , 8 3 q;(OO 

� � � w t �  a-r 
� � � m- m.'l'T I � � 

� cm- m ijcf,ot fcf; f� t mit' 
� lffcITT tr{ � fcF i:q � � Gfocf'T 
@', � � \jJT ij' 

. m't rlITlf cf;l' � 
� ri' ?  

tit' t � � li' m rlff� � 

$ � cfiit' � cm- � � 
QCfl eJ' tmft t I Gr i fiA" ffi�PT� �I 

� � � tfTlrn'c cfivf � � � 
� .. � � �I l1' � � Ai f�HR< 
� cfi"i � � cfi'i' � �  

� � cfirtm' � �I cfii�T 
� � � � Q. 1 � mm�
� cfffi � �  I � clil' q'f"{ �fflfWif 
� � �  climf (mi) � � �  
� cfi"l '4 fl kj Jl � �-m q'ffi Ri'lIT �I 

� ij' tr"( 'it � � cfi;; 
m?k" cf.T �r �� � w � 1 � 
� +f1+ffl" tj- iru 'Ult � � fcti � � 

'+f � <ITT � �r ar � 
� - ITTf.fi ifT1i � �I �-

rn � � �1111 cf;T � « � 
� � I � � �  f'l1+:4•m1 
rn- � � - 1 

· �  f�MRl� lf ?' � �  
�f �1 � � �I � 1fcfi 
� . � I if � � � � � 
itm � m �cij" �, � � � ' . 
�r �r t fcF � fm � Re-¥ 
ron- GTim � ffi' �� t � it m �:. 
ifi1i �.· � � � � � 

� �� � � I t � �  
fcti � � it' � �  � 
� �, � � fcrmft � ij" 
� c.nl Gflo �  �, � t �  
cfi'r � mtm:"OT ITT +WT !, � � 
�ffi'tft �� iT'h: � t � if 
Gr) f� mllT �' �� � � 
clil �  � � � - I 

MR. CHAIRMAN : Mr. Somnath 
Chatterjee. 

SHRI SOMNA TII CHA TrERJEE 
(Jadavpur) :  Mr. Chairman, Sir, I am 
very happy that our new dynamic, young 
Minister wil l  be intervening on beha1f of 
t he Government and we sincerely hope 
that  there wil l be posit ive response from 
him in this matter. The B i l l  no doubt 
refers particularly to Tripura .  The 
nece sity of having a special judicial 
t ribunal for that area cannot be gainsaid 
but i t  raises certain basic issues. As you 
,.,, i l l  k indly appreciate having the ex
perience of the funct ioning of the judicial 
bodie in thi country for future ex
perience it i considerable that I would 
l i ke to pres ome of the basic issues 
incol ed. Our Con t itut ion, as it has been 
a lre dy read out, vi ual ise as a pa1 t of 
the Direct ive Principles, the securing of 
ju t ice by the common people. Now 
there are everal ob tacle in our country 
ob tacles generated out of poverty out of 
non-acces ibi l i ty, out of want of awareneSs 
of the problem of the people that are 
required to be olved · it is these things 
t hat create trouble. The people are poor 
and th expenditure on l it igation is much, 
Over and above that if one has to 
cal ulate the cost of tr�vel and taking the 
lawyer along with them to far away 
places ·.it adds greatly to the burden. 

o far as our Constitution is concerned, 
judicial independence is one of our basic 
. t ructures; whether one l ikes that ex
pr sion or not, i t  is one of the bulwarks 
of the foundations of our con t i tutional 
set up in th is _ countrY., Q{ parl iamentary 
democracy, the type of pol ity that we haV'e 

t up by our organic Jaw. 
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. [Shri Somoatl:i Chatterjee] 
So to have a meaningful, independent 

judiciary, the necessary concomitant is  
people's accesibility to the judicial forum. 
It i a necessary concomitant and one 
does not have to say much about it. Thi .  
demand for court ha  been made from 
different place not Tripura alone. There 
Was a demand from U P, another from. 
Punjab, from so many places. Apart from 
the chauvinistic pressure that may be 
there, which we should not succumb to. 
I do not lie to impute chauvinism in such 
matters, unless some people take up matter ' 
on that basis. But We have seen the 
unhappy �ctacle--1 am not happy about 
it-that people in U P  in different di tricts 
are asking for the location of a Bench of 
the High Coun in their re pective areas, 
be it Meerut, Moradabad or ome other 
place. The other day we had seen that 
the Maharashtra High Court had truck 
down the decision of the Chief Justice of 
Maharashtra to locate a Bench at Auranga
bad and the Supreme Court has upset 
that decision. 

Why are these demands coming? In 
lhis august House, for the last 10  years, 
ince the Fifth Lok Sabha, I have had the 

opportunity to raise this question. 'I 
stiongly support the location of such. 
circuit benches of the H igh Courts in the 
different States for the convenience of the 
people. I have , been advocating a circuit 
bench in North Bengal, which is a difficult 
plaee to go. In 5pite of. Shri Ghani Khan 
Chaudhuri trYing to re-vamp Malda rail
way system, it is very d ifficult to go there. 
As a matter of fact. I am trongly in 
favour of a circuit bench or some circuit 
beneches, of the Su�reme Court the 
highest court of the land. 

' 

Think of the plight of the people 
coming to Delhi. There is a dismissed 
worker, who, has got the award in his 
favour. The H igh Court under article 
226 reverses the award. Then he has to 
come to the Supreme Court Think of 
his lot. How does he pay for the ex
pe�s, apart from the legal expenses, 
which are substantial amounts? 

Therefore, if justice is meant to be 
�iven to the people, in a vast country 
hkc ours, with such gnawing poverly 

eating into the vital of our country jf 
you believe that ju tice has to be provided 
for them then you have to t e ju tice 
nearest to the people, r ther than a king 
the people to go to distance place to seek 
justice. It i not only a que tio.p. of 
providing ea y acce ibility to the court. 
You have to gen rate in the p ople f:lit?i. 
in the j udicial y t m.  If you want to be" 
cohe ive if you want people to have faith 
in the rule of law and in the di pens tion 
of justice by the judiciary, th n you 
hould have the involvement of the people 
in it. The people's faith is generated in  
the sy tem that in a c if I am wrong, 
I can go ea ily to the eat of justiee and 
with my limited resourc even I can k 
ju tiee acord ing to law. But if you ma ·e 
th t difficult there i a nece ary ero 'on 
of the people' faith i n  the ent ire jud idal 
ystem and thereby in the con titutional 

set-up of our country. Ther fore, I 
would reque t you one thing. rightly 
tated, I am not imputing anything that it 

w ill be con idered on political basi . J 
know, sometime one ha to t e a 
broader aP.proach. O ne ha to n ce arily 
apply broader outlook in this matter and 
con ider it from the point of view of the 
greater good for the greater number and 
the greater number being poor, we mu t 
neces arily try to help them by providing 
easy accessibil ity to court. 

Come to Tripura. I know, eith r in 
thi Hou5e or in the earli r Hou e we 
!have seen Government h come out with 
Bil ls for setting up Benche of High Court. 
There i some moral or principl behind 
it. The principle is obviou . In a huge 
State l ike Uttar Prade h with 6S district 
if I am not mistaken, naturally tw� 
places-Allahabad, Lucknow, of High 
court are found to be inad quate. Maha
rashtra is such a big place. You had to 
make a sojourn to Mahara htra and com 
here. You are welcome. Maharashtra 
has now three places-:Bombay, Nagpur, 
Aurangabad and now Goa also. 

SHRI GHULAM NABI AZAD : It 
based on population. .1 

SHRI SOMNATH CHATI'ERJEB: It 
is not population only. Population is no 
doubt important but it is not population 
only. Take the, case of Nagaland, Take 
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the ca of Arunach� Mizoram. Wbat 
do you feel if ou come to G uhati 
where they do not know anybody? The 
lawyer are unknown. There may have 
been l wy r in the Di trict Court, in the 

ub-Divi iona} Court in whom they have 
f ith. ow do they come to Gauhati? 

ven if they come which lawyer to e'.cct? 
You cann t forget the thing . The are 
everyday experience . If the principle, 
moral, bind having mor than one 

nch of H igh Court, and if there i that 
pnnciple and if at principle i belie ed, 

do n t find ny n wer to thi Bill. 

I know be hon. over, hri Bi!;w , 
ha referred to the answer given by our 
Law ini r Shri Kau al. It i only 

n the 1 9th October, 1 982 where be 
dmits--

• In a malt x pl ce like Tripura, 
Ag rta1a Bench, 1 765 cases as on  5th 
Ju , 1 98 1 ." 

You do not ha figure ev n for the la t 
oe year. And th n it i admitted : 

hat th b n 
f'equ ted, S 
augment th auhati 
High Court to cope with the arrean of 
the court a whole and to facilitate 
eff ctive f unctionin of the circuit 
benche including th bench at Agartal . 

Therefor the nece ity of a greater 
frequ ncy' of the itting of the circuit 
Bench at Agartal is conceded.'' 

That is conceded. What ha been 
pointed out b re, I believe, i pertinent. 

ven if there i an arithematical calcula
tion, if that is th abiding co id ntion 
here a to the costs involved. then having 
judges to come h re and tay h re i n  
Agart l a  for four month five month o r  

i x  months a year, for th� r e  t o f  it t h  re 
is nobody available there, then how do 
it effect the Government or put Gov rn
ment into uch gr ater problems with re
gard to payment of award or having a 

parate H igh Court i.o the State? Co t ill 
not more. The fact which is very impor
tant is, I would request the hon. Minister 
to keep in mind, not only you get the H igh 

· Court there, you get contended people 
along with that. People ' piration will 
also be met. On the other hand, you do 
not pend more money, on the other hand, 
you have the people' great r involvement 
in the matter of dispensation of ju tice. I 
would therefore, earne tly reque t tJ1e hon. 
Mini ter to coo ider that. Th n, there is 
a unanimous resolution of the Legi lativc 
Assembly, and the Bar A ociation com
pri ing of different political elem nt also,. 
if that ha any relevance. They have also 
a ked for it. They have started a move· 
ment ; they have boycott� the courts. 
In tead of having a more regular Circuit 
Bench, it i better to have a H igh Court.  

I have the per onal e perience of 
appearing in Agartala Court .  I know what 
i the condition of the lawy r there. 
That is very important. You ill agree 
with me that to have a good Bench, it 
i nece ary to have a g0od Bar : they are 
complement ry 10 each other. Without a.. 
good bar, you cannot have a good Bench 
and vice versa. What do ou th.ink of 
a Bar who e people are w i t ing imp tient
ly that one or two learned J ud from 
Gauhati will come for one or two month 
in a year? How can you e, pe t a thriv
ing, re pc>n ible, hard-wor ing and alert 
Bar in ucb circum tance ? It i im
portant . And, they arc not guided by 
mon tary con ideration wh n th y have 

·e n  demanding it. But, of cour. e, as 
prof ional people they ha to think of 
their earning becau that  i their l iveli
!hood. But. as I aid, you cannot have a 
good Bar, a thriving Bar without a High 
Court. But even then I have n and 
my xperience is that they are ve1 y  
eminent, hard-working and brilliant la.w
'yer though there i a smal l  Bar at 
Tripura. We are very happy when we go 
there and work along with them. 

Taking into con ideration these matters, 
and consideration of the di pensation of 
ju tice, taking into consideration the spirit 
behind thi demand, tbi should be agreed 
to . . . .  ( Interruptions) . 

Article 226 of our Con titution is the 
soul of our Constitution; it ha been held 
to be the conscience of our Constitution. 
ArticJ0 226 represent the conscience of 
our Constitution. The ambit of Article 
226 ia bein, widened, and the public 
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[Shri Somn,ath Chatterjee] 
interest litigations are being inst ituted. 
Ordinary �ople are very keen to· take 
recourse to it. Although some rich people 
and big people ta� advantage of it; yet, 
as I said, ordinary people are keen to take 
th... asistance of Article 226 of the Con
stitution. And the d istrict court cannot 
dispense justice under Article 226; it is 
only the High Court and the Supreme 
Court. If High Court is far away from 
the people, then you are necessarily 
preventing them from taking benefit of 
this juri d iction, which i the most im
p�rtant jurisdict ion, o far as the judiciary 
i concerned in our country. 

I hope the plea of paucity of funds 
would not be put forward. The hon. 
Prime M inister said the other day that 
the Government may have to spend more 
money to set up industries in backward 
areas than ett ing t hem up at a cheaper 
co t in forward and developed areas. If 
that principle which has been stated the other day by the hon. Prime M ini ter on 
the floor of the Hou e is  to be translated 
into action, it i an the more necessary 
that you apply the same standard, the 
same attitude so far a the que t ion of 
providing justice to the people i s  con
cerned. Tripma does not abound with 
rich people, multinat ionals or other such 
people. 

17.00 hrs. 
If you provide a seat of ju t ice for them 
where an  easier access i possible. you 
w il l  be provid ing a greater remedy to th.e 
poor people. ightythree per cent of the 
people .there are below the poverty t ine .  
Therefore, this wil l  not be  a conces ion to 
the monopolists, to the big-business, to 
the b ig landlords as such; i t  wil l  be a con� 
cession and respond ing to the urges and 
aspirations of the people of a section in 
the country, who aready feel cut�off from 
the rest of the country. The Hon. 
M inister _himself has undertaken a journey 
and. he �ealises the d ifficulties of the 
journey of the expenses involved anq of the tirrie element involved in it. You 
cannot reach Gauhati except by under� 
takin� a journey of 24 hours. 

Therefore. I would v:ery strongly urge 
the Hon. Mini ter and I am sure he wil 
re pond favourably to the Bill and not 
come wi th a tereotype answer prepare 
by ome Deputy Seer tary. 

�·,· �l 1i �lilt' tirrcttt (�) : 
� � Gfr, �r � � 
ITT"U � Sffcf(cf cfir "fcf;' �11 (Mfl , 
� if � ..tli41W-i eh1' � � 
� rn  � � q"{ �  
fcfilrr � ' ', if' ��;r ifim � I 

�, � � �� iiRoT ' � 
cli"i � � � � fu.JN � �  
� � � � � .=tlTlr cfiT � 
rn � ft.rtt, \lfti � � t � 
� � � cfl+f w:wT fcfiit � '3"m � � 
�« fcti- � ;t" � � �14ll4cfidi\i'i 
+f � � � � � � cfft ifTcf' 
�T it)' I � � Jift-stifc.cfi ij'c'
� � :R1'i � •Wlf(cfil cli", fw:rr � 
� � « � � ITT �, 
� � cfif  � � �  � 
� � ;,-@ f� �' er, m1T � 
�� EFT ?:ffi cr8cr � � � � 
� � � � � I � cif'R  
� �. lf{tW "Ucffl � � if �
GfR � � � t  � � � �  
� � m- � � cfn"  � rn �  
� � Rti" Wf � qr, m � �  
itm � � itl�q•�"' � ¥;fT fCfi' afga R 
� �, m q,: � fcr:m ztim � � ITTT� 
cfi<: � i' cfi} �t "'91� � cfi1i ,i) � 
cfil' �f{! I Gf� m" f� � ! 
:ITT'"{ ef acli � � \TI � � 
i, �« l!cp � cft" �T�iit cfTm \ill 
)f�W i, �t m �  � � � mt  
1 2  cf.� ·� �, � cfrffi" �i � �. 
cf�T \TT �cfl � :cfi)i �, ITT � � �r 
wlTlf fif(if ij"ilfT I 
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l �"{f � � t � � �) ,nm'-
� fi=�ff � � � .� , 
� 1;f'f�, . f � cfft" '1(1' w.mt t, 
� ffl!Ai � � �  I 3 0- 3 0  

'efOi � � it° � � I �ij' @" 
� �� lf � ftrt ij' � f� cfcfi 

� � �, ii �if if �r 2 0- 2 2  
� 2 ·1 � � � I lfA" �rf� 
fct; �r� if � cfi1i lf � 
if,i'ij' t f�i:t �� m-{ fro{� lfT 

� ij' fr1"� � if1+l'cti � ij' 
fcFm cfiT Gfffi t fit � AA i � 
� �  c1ll � � �  � 
� 3_m: fcfi(A'f � <ti'f+f cff � � 

�, �cfil mTI" � �  I � 
� ,r1(r \TI�� lfT \ijT *11 +ii f \Jf cfi � 
�fu �, , � � g"Q:, � f;r� 
qrft,m �r � if, ¢ cn1c1 cfi"T � 

,·� · �nf(ffi rn � ftrt:!: iRT.fi mr�, 
f� fflt efil'  � � � �� I  
� \=f<R if � � i �  ii"ITT � 

W.f !lrfi"{ � � � � ll' 9;t I !161 F8 ti 
ITTl" tqT I ii' � � � 
� �r ;t" � � it trlfl' tflf � 

� I 3;1'R <irff '3',� 9;t l*'H <EM � 3;fftf 

�\TI 9.'R."� �I 'fllT � � « 
� ,;i wmM �BTC<f � � � ? 

� if m'+r.if f�T « � cfffir

fcfofl' llm � � cfil' �� �ofrt cft· cfi'f '3'inT 

t �of,';f � W � � � zyi- I 
� �.ff � � �ffi � I � 

� '3ITTfl: � fcfi' :ijN rn f\'I fc<ti� � � 
� � crr if:err if, � it � � 
� � m  �� if m � � 
� (i � I �� �f � � lf �  
� if�f � I � � t �  
�1<: � mfl'tm1 t �f � � � 
�ara .ft' 7>f'n: � m � � 'lll"Ff
cm: efi1' � rn t, � i:t' c1iT+f 

�1 rn � I �� ifm c1lT � ,� 

,� �, � � it  � � lf� !  I 
� � � � <ft" f� �� �  
lf ¢ cliTi cm- � Gf� f� � 
� r� tt� �i:rr.rr;:r ir-tri� � mr· 
� I 

. 
� <{iff"m;=f � � erllT � :qc.fif· 

. 
. 

�h: � . <ti� . � �/ � 
� ·q-ffi" � �T � I � � � 

� fcfi � 51"� it � � cfft" al� fGf� 
� �  � �  cli"mR � Rilll  
� �  � � � f� ?  m 
-� fcFITT wf�ru ij' � ·ctr, 
� cfft" .1fcff@ m ·? � � �-· 
51"� 4iT �- ri �, � � � 
� tffeff�T cii � t f�· 
m-m � � &� � � fcfi' 
Q:li � � � i:q � f� � � ? 
tr' � t � � � � �  
frierc �, � � � � �, � 
cfiT 1'if � � I �r:r � {li,;it1"1fa<b 

�<� cfi .. � rn  � r� �  � �  
ftfi � cfcfi � cfm 'ifTcf ir �) 1fTlt 
cfGf ff<fi � cfi4r.rrif cfif f� ;; m � I 
lf� � � �- �· � I 

r� r� ��1 � � tfi"rtt q� 

. t � mlf � ��r �r � . fcF 
�� � cfif ,� � � ;;r;r� 
fG\5T.( � : � I lfli'{ <r�t efi' '{:fjrff tT 
9;1'Tq" .�fir al cfi'i( cf.�+f ��T 1oT 
err�� � � cITT+r �r cfi"{ � I 

� w cr;')m--�reft . crrrnm-. cf;f � 
� ({IT�, � � 7>tl�c41t1� itf� 
f.l;- �- cfcfi mq- �� liT � � 

� �i A1t � 7>tlJJcilfH fulfr WJf 
. � � cfi1i cfif Gf� ml � I � �) 

�l!ti:41M � fit;" � � t �
m.T � � � f� � � a'cfi  
;;{'fq' nfoT � I � cfcJi �m 1cfl1irCT(T 
<ti� �)'{ cli"Gf � �� �-=er ij � 

� $ �  . � li' �· 
� � � '"'' "' ?  � �l:c\'1 . ... � � · '- �lf . . · � ... 

; � « W  � � iiWAT  �� � I  
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tf.'T ��t'frif cfi'�� �ff � � I � � 
� �"'1, �, it �'rG'cfi r �·r.rii.'r � f� 

' � r:r:t � � cfi'f lff�f �·r I 

[P.aTr �w �n tiir�] 

GT�i' cf� "(f{,ff ml::� �� ctn' iffil' 
� � cti'f.!:TI' «�rlfor �� �r � 
,lft� �ffl �I' � GIT �mm � � 
�� t If� ifffif;:fr �· cllr.rfl' ��Trfor 

w:r\T � �)ijr � al i� cfi'T+r � I 

�ffft � it wc:r;r) � iiAciT �ID 

� I �'1R W it '1 1'a' « � � 

"ffilr �a' �' �-� 9;ffq cfi'�a- � Ai' � 

�· <tft' ,ro m if� �r � 1 it« 
·ffllff i:'fi1' 6�n.T � GI� rlfr:f � ft.I� 
G\'R'f q'� or ii, �� r � W'f\T 

�pt � 'lT� ? � �171l 
ifiT w:rnr srrca cf;'{� � fucr ��fr � 
� it fci;otft cr�ffl �r �' Wcllf 
·'lftr ��,if �Tl R' �'TT �a' � I tt•rtr 
·wn: �<r� �«�r i:'fi1' �« � q'"( 

-� �ift cfiT t:f �r ·� if@ � tiiii' 
�if w +ffi� ;j \1'l« � if � �[(!, 
f�«it � �� wr� �Pi m� � � 
� �·ffif;ft H 5frCij' � m � �Jlf 
f;ltf� q-« � � � l(q'� ifcf(icf cfi'T «fni 
11TCij' cfi'� it �cm; � ��ii �«r fcR 
it"fiii � � �T � l � mit' �� 
�'« � Gf1i" ff\ �flT� �cf "'�r Nfpt !;rf� 
ffl it ij'<l,� � Gfffi � I ffl'Cf � 
�crro cfi'� w �fff( w � ��rcr it 
�� cmrr � � '01cl, f;;ei.:r « f.;d.:r, 
tfuirrr � if<F« \Tr �or, �"' 
-� ifffir;:fr � �{!J � � �t I 

� � firn' � l{T6lPf ij" l{Tif� 

� Gfr � �� ��r ffi � +im 
,:, 

'1fr f.Jl"f11Tl � � � � smr it fili« 

� q.: �rt cfi1t ctn' i� �R GrT � 

� '  

� � it ro ROflt mr 
"1flff t 1m: � � iw � fcm:m" mm 
it fctl.:r q f<� fer� � �nm: tr( � 

lle. ;mr;ft:lr � � � '4wmtif mer 
�, ����t � �ft·ctftt it; ti=iff 

pur i 
con inced of it becau e t ber e r i n  
f ct which you can :iot deny, not th  t you 
ha  e got political predil el l  n f r being 
onvinc d about it but you CllllOnt al o 
eny the foct of l ife. In ur Directive 

Principle of the on t itut ion. e have 
been a ured that ju t ice wi l l  cured• 
for ev ry it izen; not only tb, t , the que -
t ioa.1. of che p ju ti e i al o to b take n  
into con ideration. The elem nt of e -
pen you cannot ju t r rrn in blind of, 
a i t  h been very right ly point d out th t 

ddit ional burd :i of expendit ure i ing 
i ncurred for a l i t igant for going from ri
pura to Gauhat i .  I do not require any 
further t ime or any argument to onvin e 
you that that bould be n f th princi
P I con idemtion for havin_ a par te 
H igh Court in Agartala. 

Apart from that, you should not f r et 
the reali ty t hat Tri pura i al· a tate. 
Every tate ha got it ow :1. personality 
and di t i nction; and naturally a par te 
H igh Court for a t� te i not o nly mer Jy 
a tatu ymbol but it add to the pre tige 
and tatu of a tate. By n t having a 
H igh Court of Tripur;i. which i a State, 
plecase be r in mind that you ar denying 
that right£ ul · position of the t te, I would 
only implore upon the Govennment that , 
do not forget that it i a St te; i t  i a 

tate l ike any other State of the country. 
Therefore, the di  t inct per, nality of the 
Tripura tate urge on the people of Tri· 
pura to have i t ;  whatever m igh� be their 
number; i t  might be only 20 Lakh; but 20 
lakh people having a d i  tinct culture of 
their own, language of their own, being 
inhabitated by differeii1t ctions of the 
people, con t itute a State, a tate of the 
Union , Republic of Ind ia. Therefore, I • 
think, when a deci ion wa earlier taken, 
I em sorry to comment that thi very 
reality that Tripura consti tutes one of the 
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State. of the llepublic of India was not 
r tak..:11 iato consideration; and this is what 

tbc J*)Ple of Tripura want. 'Ibey want 
to hllvc their own hopes and 'Upirations 
fu16lled: and with this �maod ii .-ociat· 
ed people of all sections, of political 
opinion. There is no difference on this 
issue as it has been pointed out that there 
has boon a hesitation for a long time. The 
Bar Council adopted a unanimous resolu
tion. The Tripura Le&islativc Allcmbly 
bu al,o adOpted a unanimous resolution. 
Now, you may uy. MWby should we care 
about a State Leplature? After an. it 
is 'a St.ate Le,iaJaturc!" But they are the 
reprceeDtatives of � people. And when 

t the catirc S:ate Leaislature unanimously 
adopts a resolution you just cannot remain 
blind to it. Docs it stmiathen the federal 
polity of our country? I question even 
this alto. DOCII it not affect the federal 
polity Of our country? Do you want I.O 
destroy that federal polity? Do you not 
want to improve the Centre-State rera
tionl? Do you not want that the people's 
expectations should be fulfilled to the bcSt 
pouible extent? Therefore, these arc all 
the major political issues, but not partisan 
mues. 1 admit that these arc political 
Issues. But every political issue s'nould 
not be con,ider&:S as ,1 partisan issue. It is 
not a partisan issue. but it is a political 
question, that, can a State be allowed to 

function without having the distinction of 
being a State? Therefore, in conslderation 
of these basic issues. the issue relating to 
the distinct pel'IOD'illity of every State. J 
think you would take a proper decision. 
Tripura is a small State. There is no 
doubt about it. But Tripura also has got 
many prospect. Gas has been made avail· 
able in Tripura. It is a big news 
among the people of 1'ripura. It is • big 
news in the entire Eastern rqion. Not 
only tbe availability of sas but ol'aer 
petroleum products arc being made avail· 
able. The industrial pro1pecu of Tripura 
are becoming brighter and the entire 1haPe 
of Tripura will be ch'an,ed. Instead of a 
poor aaric:ultural State it may take the 
lbapc of a prosperous industrial State 
whatever may be its geographical area. • 

Tripura 1ns started cultivatina rubber. 
Once tbc rubber c11ltivation bec:ome,a 111c-
cet1ful, the prospects of industrial ,rowth 
of Trlpura become bn,ht. Then it would 

not be Jeu prosperous than any Of tu 
neishl>ouriD, State,, althoush ita popula
tion is very limited today�ly 20 
laths. 

17.11 bn. 

[ML 0BPI.T1'Y·SrE.UC£Jl in the Chair] 

I do not want to dilate on the aubject. 
I would only urge upon the Government 
to bear in mind that you h'ave got the 
rcsponaibility to provide for not only jus
tice, but alao for cheap justice. In consi
deration of all these issues, we 'aave to, 
fiDd a way to provide a separate High 
Court in Tripura. If you believe in a fedc
real polity today, you will have to give 
a distinct personality to Tripura as a State. 
In order to atrcngthen the federal polity, 
I think a separate High Court for Tripura 
is urgently called for. 

Lastly, although Tripura is a poor �te 
now, it may also blossom into a prosper· · 
ous industrial State and I think it is not 
wrong tO have I' decision which will also 
help Tripura to blossom into a prosperous 
State. Tnercfore, I strongly support the 
Bill moved by Shri Ajoy Biswas, and 
t hope aM trust that the Government 
would take into consideration all these 
aspects and concede all the demands ot 
the people of Tripura in fulfilment of 
their hopes and aspirations. 

MR. DEPUTY-SPEAKER: Shri Harish 
Rawat. 

,ft �m -m;� <��> : 
�w..·� �"';' �� m ..-,ro,- t:ir ij 'tlf, 
trf 1fili t fl 1t-r �TG';;T lt>T � t, 
�n;i � .rra ir.r � t f4i lA'llPm 
� � � �:Qo'T t w. �it m ,ti) 
ij'f::r ��' � � �� � 
� I � � if �� � �  
m ff � � � 1fPff t "'° m 

wm �1fi1r � f{;'tt 1 � m 
it 1IT � �i t' � 1',f i.-� irfir 
t, re �  m ii' � �  �\"·•ti••M 
� � 1t-r t;'� � m it lift 
�lf�il"R I �W�� 



43 Estt. of High Court NOVEMBER 5, 1 982 Right to Privacy Bill 444 

[� ��lllf "(tcRf] 

�q {1"+flt � cni �  � I � �rn 
t Ri' tt·�r i:r� �Pr fcrmlf i � irnr Gfr 
''3°q'� '1� �I ffl'1 � ��·�if � 
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SHRI G HULAM NAB! AZAD: M r. 
·B iswas, while 
· has levelled 

piloting the . Bil l ,  
one charge that 

the Central Govemment is not 
taking much · i nte.re t in  the North
Ea tern !itate. I would l ike to refute thi 
charge. The Central ()overnment is very 
much concerned about these States. The 
Prime Minister in particular has been tak
ing very keen intere t in the North-tEastern 
State . S'ae has been going there many 
a time and h has been giving lot of 
time to the N orth--Ea tern States in every 

:- sphere. 

A far as a l location of fund is cone.er- · 
nerd, as comp r d to their izc and popula
tion, we have been l locating funds above 
the normal s we have been doing in the 
cas ot other tatc . 

My friend has m ntioned while movfog 
the B i l l  that Tripura is the on ly rate 
\ here W,;, do not have a H igh Court. Most 
of my friend hav al o mentioned tb t 
ince it h he statu of a te i t  should 

n l  o be provided with a H igh Cour . or 
th information Of the hon. M embe s I 
would l ike to tel l them that there are 
om oth .... r L' tes al o where w o not 

ha  e H igh Court , l ike Manipur, Naga.-
Jand, Megtoalaya, Tripura. Even two big J 
States Punjab and Haryana have one 
common H igh Court •at Chandigarh. There 
are at pres nt 1 8  H i" h �ourts in the Coun
t ry. According to relevan t  pro i ions of 
the North-Ea ern ea (Re rgani ation) 
Act, 1 97 1 , there is a ommon H igh Court 
with i ts principa l seat at auh.:lti for a l l  
the St  tes of As am, Megh'alaya, Nasaland 
Manipur, Tripura and the Union Te.rri to
rie of M izoram and Aru nachal Prad sh 
of th North Ea tern Region. Prior to 
the coming in to force of the afor a id Act 
there w s a common H iah ourt ,  namely 
the H igh Court of 's'am and agaland 

, wi :h i ts j uri jiction 0ver the tate of 
A sam and Nagaland. There wer sepa
rate J udicial Corn mi ioner's Courts for 
Manipur and Tripura. 

ircuit Benches of the Gauhati H igh 
Court are at pre ent functioning ' t Agar
tala. 1 mph�l, Kdaima and Shil long under 
ection 3 1 ( 3 )  of t he orth Ea tern Are 

( Reorganisat ion ) Act, 1 97 J .  My frie.nd 
has mentioned that there are o 
many pending ca es. As far as the new 
courts  are concerned, there are two or 
three thing which are t en into account. 
No. 1 the population No. 2 the pending 
ca e . But I would like to go into the 
ca es whic'o we are having in orth-Ens
tern State . The number of main  ca e 
in ituted during 1 977, 1 97 , 1 979 1 980 
and 1 98 1  wer re p ctively 24 1 ,  3 1 0 345, 
563 and 68 1 .  When we comp'are it to the 
rest of the H igh ,Courts, I th ink it is ju t 
nominal .  One H igh ourt Judge is ex· 
pected to dispo e of at lea t 650 main 
ca es in a year. The workload in Agart , la 
is just ufficient for one judge. 'It does 
not ju tify the etting up of a eparate 
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.H igh Coo.rt for Tripura nor even e tablish
ment of ·a permanent Bench. A perma
nent Bench should consist of at least two 
judge • preferably three. T'.ae Law M in is-
ry in particular have suggested methods 

to the State Government of Tripura 
whereby t he e lacunae may be removed 

nd e n if they have ome pending cases, 
o v th y can be dealt with. The sound 

approa h would be for the Chief J usti e 
-Of Gau'uati High Court to depute judges in uch a way that one j udge is always 

vailable at Agartala. Another judge can 
go to tho e pl ce to onstitute division 
benche . They should meet the requi re
ments of the are'a. These arrangements 
have not in the past worked becau e the Gaub t i  H igh Court wa not working at 
full t rengt'il. The sanctioned st rength of 
1-he Gauhati H igh ourt 'at present i n ine 
judge . Till Apri l ,  1 98 1 ,  it had only five 
jud e in po 1 t 10n . wo judges were 
appointed in  April, 1 9  1 and one j udge 
lla been approved for 'appointment.  So, the High Court will now have a working 
t rength of e ight j udge . The only 

vacancy left to be fil led is th t of a hiet 
Ju  t i  . It ha a l  o been proposed by the Acting hief J ustice of Grauhati H igh 

ourt to reate two more post of j udges and the Governor of As am and Megha
taya bas been addressed to give his -.iew 
fo con ultation with the Governor of 
Manipur, Tripura and Nagaland. The Min i  ter of Law Ju t ice and Company 
Affair , in  hi let ter to the Governor of A am ha recommended the propo al . If 'there is a working t rength  of ten or 
-eleven judge in 90 ition, it would be 
po ible to hav adequ·atc sittings of the 

i rcuit B_nche and to en ure that at least one judge alway there in Imphal :11nd Agartnla. 

A far a the new Bench is concern d, 
thi i not a demand from Ag'artala alone, 
Government of Manipur and Nagalan<1 
11 ve at o propo d the cre-ation of sepa� 
r te High Courts  for their respective 

tate . The workload at Imphal and Kohim'a i even le than at Agartala. Even if a High Court is e tab] ished at Agart la, pre sure will mount from {ae 
other States in th North-Eastern areas for 
the establishment of High Courts. 

Keeping in view all these difficulties and 
all these problems, I think my friend Mr. 
Biswas will agree with me. I think we have 'almost 3 1  States and Union Territorie but at the moment we have only 1 8  
High Courts. So, there are thirteen other 
places where we do not · have High Coun!'l 
at the moment. So, keeping in view all 
th .. s difficulties, 1 will request my friena.. 
M r. Biswas. to withdraY{ tqe Bill. 

SHRI AJOY BiSWAS (Tripura West ) : 
Sir, actual ly  the . M inister hta.s failed to 
advance any acceptable arguments again t 
the e tabli hment of a sepa�ate High  Court. The M in ister has said one thing that the 
pendi ng ca es which are mow at  the Agar
tafa Bench, are nominal. I may remind 
the Min ister that when the Assam High 
Court tarted, the number of case was 
only le s than 50. a., the argument of the 
M ini ter i · not appl iooble eveo for the 
people of Tripura. 

The next argument, the main one rather, 
wa that if a epar te High Court i'S sanc
t ioned for Tripura, then the other States al o wi l l  come forward with such a request. 
I say that their requests hould al o be conceded . If, for e ample, Nag�land ask 
for a separate High Court, you should 
anction it. So also for Manipur or Megha

laya. I t  i rather trange that the Central GovernmeL'lt i giving uch an argument that other area will make uch a demand, 
i f  Tripura i conceded a H igh Court. 

So l would reque t the hon. M inister to 
recon ider the quest ion in the l ight of what I have tated. He bas to respect" the urges 
and a pirations of the people. 

MR.  DEPUTY-SP AKER : Are you 
withdrawing it? . 

H R I  AJOY BISWAS : No. 

MR.  DEPUTY-SPEAKER : The ques ... 
t ion i : 

"That the Bi l l  to provide for the �tab
l ishment of a H igh Court at Agartala. 
Tripura, be taken into con ideration." 

The motion was negatived. 


